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‘Mr. A.K.Roy, learned counsel for
the applicant. T
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26,4,01 List on 29.5.01 to wnable the
respondents to file written statement, ’
W s A Lo | L(Lw hememy  {
L2 - J{'S - | Member ~ Vice-Chairma :
B 28]Sp” | ' : |
im | 5 ,
29.5.01 . .. Mr. B. C. Pathak, learned addl.

C+GaS.C. for the reSpondents ‘prays for time
for filing of written sStatement.

Prayer allowed. Four’ weeks time {is

J

N, wiithean 8\—.c\é\‘-c.w./\,€- n

_ ranted to the respondents to f£il wr tt
Ary bew silec) 9 P e written )
| ‘ statement. . - i
%_C : List for orders on 28-6-2001. \

avCel
- Vice-Chaifman
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N A
2806001 Mr.A.Deb RQY," SreCeGeS.Cs has made -

. request on behalf of Mr.B.C.Pathak. Addl.

CeGeS4Cs for the respordents for time to

_ o file written statement. Four weeks and no
@N-% more time is allowed to the respondents for
' filing of written statement. Applicant will
No. wentaan gmym& have two weeks thereafter to file rejoindern

— e - - ist on 28-8-2001.
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28.,84,01 ‘No written si:“atcmant so farp: /
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enable ths respondents to file /unttan
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Order of the Trlbunal

Request is made on behalf of Mr.B,C,

Pathak, learned xewrxe: Addl, €.8.5.C For timi

to file uehtten statewent.
RSQJeSt is- accepted. List on 4,12.200°

for further ofder, ' -

\c(uﬁ
v Member |

|

Three weeks tiﬁe is allowed tg the

respondents to file written statement.
Lidgt on 1d/1/0ﬁ fcr order,
Member(A)

&

‘Member(J)

List on 31,1,2002 to enable the
respondents to file written statement,

\C LJJ&C\QA»A7,

fember Vice=Chairman

List on 20.2.2002 enabling the respo

dents to file written statement.

l/\/—\
Vice=Chairmamms

Heard Mr. A.K.Roy, learned counsel

for the applicant and also Mr. B.C.Pathak
learnad Addl, C.G.5.C. for the respondents,

;In this application the tuwo applica
have séught for direction for granting of
higher pay scals those % who have the
‘requisite qualification of B.Ed/B.T. Mr.
C.Path?k, learned Addl. C.G.S5.C. for the r
ponden%s has referred to communicaticn sen

Contd,. . /=
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" revision gof Pay scale of Hingj Teacherg

on the strength communication of Ministry

of Home Affai

B e

rs,datag_3.8,2001. The letter

reads as follous
T am directed tg refer to your
- letter No.A VII-PS/T/BB/Vol.IV/SSB

dated 15.6,2000 ang jn continuatign .

1of thig Minpistry? '

-\ dated 11,6,2001 ¢

‘above and tg Convey the sanction gf .

the ﬂraaident to the Upgradation of

- Pay scale of Hipgj Teachers in Rssam
RiFles=u.e;F. 1.1.96 ag under -

Post JEXisting Scale Revised Scaje
i) Hindi R« 5000-8000/- %.5500~5000/-
Teacher‘ :

(G reduates) '
ii)Hindi__k{4DGD-5000/— R.4500-7000/-
Teacher

(Under'Graﬂuété)
. e

'2._The expenditure on this aceount P 44
will be met From the sanctigned budget

grant of Agsam Rifles under head
"Salaries",

3. This issyed with the approval of
Ministry of Finance, Deptt, gf Ex pend-
iture vide thej p Oy.No.7n/5/2001-10
dated 2,8,2001 ang Integrated Finanes
Divisidn-of this Ministry vide their
By.No.3317/FA(H)/2001 dated 27,7,2001 ®

The applicants hag already obtained the

1
relief ag mentionld in the above latter,
' \ f

In the circumstances, the applicatign stands

dismissed ag infructuous, A copy of tha"

order is placed 0N record,

L—

Member Uice—Chﬁirman



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH

(An application under Section 19 of the Central Administrative Tribunal

Act 1985)
. . ~
- ) 0. & No.__ XD of 2001
| g seafes afE BETWEEN
Central AdmisiEef® b Shri Gyan Chand Prakash,
19 JAN20 Hindi Teacher,
e s | e inie, o009 uro
curerati B a1
— AND
Union of India & ors, -
INDEX
Si, No. Description of ‘documents
" 1. Applicatipn eee
2. Verification .o
3. © Annexure s se s
4, Annexure B cos
5, Annexure C ves
6. Annexure D | oo
7. Ahnexure E. . eee
8. Aiie ¥ A
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FLd by e appReants
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH,

foiuls Kman

For use in Tribunalts Office

Signature -
Date -

o :“,25 ﬁﬁ%@i'v
S g istrative Tribunsal
|, JAR201 . e
nqgd Amde 0.A. No. 7 of 2001

i Bench |
L Guwahati B )

nnnu:onouotﬁ:cne‘
HETHCDE HTIE I IEDE N

BETWEEN
1. 0068 H/T Gyan Chand Prakash
Hindi»réacher,
14 Assam Rifles Middle School,
c}o 99 AP0, |
2. 0075/H)T,_Sudhir Rumar Jha,
| _'Hindi-Teacher, -
14 Assam Rifles Middle'School,
c}o 99 APO,

coe Applicants.
AND

1. Union of India, represented by

the Secretary to the Govt. of India,
' Ministry of Home Affairs, :

Central Secretariat, New Delhi.
2. The Pirector General, Aésam’Rifles,
_ Sh;liong -~ 11, Meghalaya.
3. The D,I1.G., '
| Assam Rifles, NLR (South),
4. Commandant, -

Bt - 14 Assam Rifles,

C/0 99 A.P.O0,

coe Respondents,

e 00 2.
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l. Particulars of order against which the application is
made

llon sanction of higher scale of pay to which the applicant
is entitled to ap per the decigion of the respondents,

2, Jurisdiction of the Tripunal:

The applicant declates that the subject matter of the
application is within the jurisdiction of this Hon'ble Tribumal,

3. Limitation

The applicants also declare that the application is

within the limitation period as has been prescribed under

Spction 21 of the Administrative Tribumal Act 1985,

v 4
J

. Fact of the case :
)] That both the applicants are similarly situated persons

and have been aggrived by same cause of action and reliefs
praved by them are also same. They have common interest in the
matter and hence crave leave of this Hon'bl e Tribumal to file
this application jointly under Rule 4(5)(a) of the Central |
Adninistrative Tribural (Proceedure )Rule 1987,
iiy That the applicant N0,1 was appointed as Hindi
Graduate teacher in Assam Rifles on 1.3,1987. At that time
he did not have the B.Ed. qualifiecation,

The applicant NH0,2 was appointed as Graduate Hingdi

teacher in Assam Rifles in May ,1987 , He also did not
have the B,Ed, qualification at the time of appointment,
1i@) That ,in July 1987 the Directorate General ,Assam
Rifles,Shillong issued an order vide NO.A/VII-P8/T/386/64 dated
30.7.1987 granting higher scale of pay to Hindi teachers of
Assam Rifles whd have sequired the requisite qualification of
graduation and diplomd in teaching such as B,Ed, B.T. etec.,
and the said order was issued in terms of Govt. of India -
Notification dtd. 13.2,1936 under item V of 1st Schedule
Part 'B' of CCS (RP) Rules ,1986.
A copy of the order dated 30.7.37 is annexed as

Annexure - A
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iij) That, thereafter by orders No.A)VII-PS}T}86)Pert}
detee 16th April, 1993 issued from the Directorgte General,
Assah Rifles recommended that the teachers of Assam Rifles
who have the reeuisite qualifications can be classified as
Primary teachers and are eligible for grant of higher pay
scales. But the teachers who do not have the requisite
qualifications will not be entitled for grant of higher pay
sceles and they are to be motivated to aceuire the'reeuisite

qualifications to get the benefit of higher pay sceles.

,,,,,,—»*““":%;;;:g : A copy of ‘the said order dt. 16.4. 93
st peibuned 1s annexed herewith 2s Annexure B,
1) That, pursuant to the aforesaid orders the teachers
godie -

Lijifﬁélﬁﬁg-acquired B.Ed. and Hindi Paranget Degrees were

granted Bigher scale of pay vide Order No, A/I-A/T/PS-QS
dated 30th September, 1993. But as the applicants "had not
vauired the requisite qualifications then, viz: B.Ed/B.T/
Perangat they were not given the higher scale of pay.

A copy of order No. A/I-A/T/PS-93
dated 30th September, 1993 is annexed
herewith as Annexure C. -

vy That, thereafter the petitioner No.1 passed B.Ed.
Exanﬂnation in Mezch 1997 and petitloner Noc.2 passed'B Ed.
in 1999,

~vi)  That, on receipt of B.Ed. certificate from the

University wherefrom the petitioner No.1l pessed the examination
he applied to the Directorate General, Assam Rifles, Shillong
on 1lth ?ebruary, 1998 praying gor grant of higher scale of
pPay to which he is entitled-to as per the rules of the
Assam Rifles. His applieation was euly forwarded by the
Principal, 5 Asssem Rifles Jr, Public School where he vas
posted then. - |

A copy of the applicant No.1l's peti#l on

along with the forwarding letter ife
annexed herewith as Annexure D.
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vii) That, on passing the B,Ed. Examination applicant

‘No.2 also submitted an application to the authorities of
Assam Rifles praying for grant of higher scale of pay to
which he 1is entitled to as per the decision taken by the
authorithes vide orders dated 30.7.1987 (Amexure A to this

application) and orders dated 16.4.1993 (4nnexure B).
viii) That, it submitted that the authorities themselves

have decided after thorough examination of the wmatter
with the relevant Government of India Notification that

thej teaching staff of Assam Rifles who have the requibite

s &
‘é?;f o quélificaticns as recommended by the 4th Pay Commission
,: ;: % ' wtill be entitled to higher scale of pay and accordingly'
' E% g‘ E? ‘ fbéy grahted higher scele of pey_to the teachers of Assam
(g _i e ;) }Ji[‘i»fles'who have the requisite qualifications. 4s such
&5 §§ “there can be no.reaSOn why the applicants who have since

l

acquired the requisite qualifications should not granted

-

éhe same benefits as are belng enjoyed by the similarly
situated teachers of Assam Rifles, It was also decided

to motivate the unqualified teachers to acquire the
requisite qualifications to get the benefit of higher pay
scale. .The applicantq have acquired the requisite
gualifications subsequently and therefore they are entitled

Fo get the benefits of higher pay scale.

1x) - That, although the applicants have submitted repre-
‘santations for higher scale of pay after vauiring the
Tequisite qualifications,they have not been granted the

jbenefit of higher scale of pay.
x) That, 1t 1s stated that the teazching staff of

-|Assam Rifles having B,Ed/B,T.Degree have already been
granted higher secple of pay pursuant to Government of
!Indis Notification in part 'B' of CCS(RP) Rules,1986 are

|
|

L 2 5.
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enjo&ing higher scale of pay, only thevapplicants are

being deprived of their legitimate claim td get higher |
scales of pay from the date they passed B.Ed. éiamination;
for reaéons best known to the authorities.

xi) That, it is stated that the action of the
respondents in denying the benefit of higher sfales of

pay to the applicants who have since acéuired the requisite
qualification of B,Ed. while similarly situated teachers

of Assam;Rifles are enjoying the benefit of higher scgles
of pay, 1s arbitrary, malafide and discriminqtory violative
.of all canons of justice.

;xii) - That, it is stated that since many of the

ﬁteaching staff of Assam Rifles who have the B,Ed. /B T.
Lo Degree have been granted higher scale of pay following
: 153,1 w;the Government Bf India NotiPication dated 13.9,1986
) ' yunder item V of 1st Schedule Part 'B' of CCS (RP) Rules,
f1986, there 1s no reason why the applicants should be
T— :denied the same benefit.

xi14) That, it is clearly stated in the orders
!Nb.A/VII-PS/2786/64 dated 30th July, 1987 (Annexure A
|to this application) and Nb.A)VII-PS)T)86/Part ééted
Fthh April 1993 (Annexure B to this application)'that
.| the éuestion of granting higher scales of pay to the
teaching staff of Assam Rifles with the relevant Govt.
|of India Notification has been thoroughly examined and
|it was decided to grant higher scales of pay to the
1teqching staff of Assam Rifles who have the requisite |
|qualification of B.EAd/B.T. Accordingly the teachers of
Assam Rifles with'B.Ed./B.TL/Parangat Degree have been
Q&ﬂ*gﬂ’ :granted higher scales of pay and they are enjoylng the
higher secales of'pay. AsAsuch there can be nd ressdn
Iwhy the applicants who have acéuired B.Ed. degree ‘
'subsequently should not be granted the same benefit,

.." 6.
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xiv) That, being aggrieved by the unjustified

 deprivation of the legitimate claim of the applicants

to get the benefit of higher scale of pay which is

being enjoyed by the similarly situated teachers of
Assam Riffes by the respondents, the applicants have
comgAup'before this Hon'ble Tribunai, praying for a |
direction to the responaents to grant them higher scale
of pay to which they are entitled to. Presently the
appllcants are drawing the scale of pay of Rs:4000-6000}-
per month but after obtaining B.Ed, éualification they
are entitled to the scale of pay of Rs.5,000- 8;000);P.M.

~6, GROUNDS FOR APPEAL:

/' .
/ 1) For that the gction of the respondents in got
granting higher scale of pay which is being enjoyed by

N ~4 the similarly situgted teachers of #ssam Rifles after
, they obtzine& B.Ed, Degree is arbitrary, 11llegal, malafide

and discriminatory. '
11) PFor that, since the authorities of Assam Rifles

“themselves have decided after due consideration, vide
Annexures A and B, that the teachers of Assam Rifles who
have the reéuisite B.Ed/B,T., Degree is entitled to a N
higher scale of pay as per the Notification of the Govt,
of Indla and they have actually granted higher scale of
pay to the teachers of Assam Rifles who have the requisite
qualifications, the action of the respondents in denying
the applicants the same benefit 1s unjustified and highly
'discriminatory violative of Articles 14 and 16 of the
Constitution of India.

- 1i1) For that the benefit of higher scale of pay
granted to other teachers of Assam Rifles who are

enjoping the benefits, the applicants cannot be denied

the same benefits,

o 0o 7.
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iv) For that having been allowed the benefit of higher
scale of pay to the teachers of Assam Rifles who have B, Ed.
Degree, the applicants cannot be denied the same benefits
after they have obtained B,Ed. Degree. Therefore, the

action of the respondents is highly illegal and unjustified.

v) For that, in any view of the matter the acticn of

the respondents ia denying the benefits of higher scale
of pay to the applicants while they have.allowed_the same
benefits to the similarly situated teachers of Assam Rifles

-m\ﬁ____~__‘_}s against gll canons of justice,

1

i §. DETAILS OF REMEDIES EXHAUSTED:

R 15 Ry

oL T -

& The applicants declare that they have submitted '
L= . hepresentations to the authorities praying for redressal '
é ;: é{ 5 of their genuine claim of higher scale of pay which is
E = S being denied to them by thefauthorities_of Assam Rifles,

: : The authorit;es have already granted higher scale of pay

T to the similarly situated teachers of Assam Rifles in

térms of Government of India Notification. The app}icants
have, therefore, no other alternative then to approach\

this Hontble Tribunal for redressal of their génuine grievance

7. WHETHER ANY APPLICATION/SUIT ON THE SAME SUBJECT IS
PENDING BEFORE ANY CCURT' OR TR;BUNAL;_

The applicants further declare that they have not
filed any other applicatlon or suit with regard td the
matter agitated in this petition bgfore any Court or any

other Bench of this Tribunal, nor any suit or pfoceeding

-

before any of them.

8. Under the facts and circumstances stated above, the

applicants pray for the following reliefs :-
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3. RELIEFS SOUGHT FOR :

Under the fact and circumstances stated above ,the

'applicants pray for the following reliefs :

a) A direction to the respondents to grant the
applicants higher scale of pay from the dates they obtained
the B.Ed. Degree which is the regquisite for grant of higher
scale of pay as they have already granted the higher segle
of pay to the teachers of Assam Rifles who have the requisite
qualification of B.E4/ B.T .Degree and therefore ,the
applicants are entitled to the same benefi%s being enjoyed

by the similarly situated teachers of Assam Rifles.

b) To grant them any other reliefs as the Hon'ble
[Tribunal deem fit and proper.
c) The cost of the proceeding.

'9) INTERIM RELIEF, IF ANY

Under the fact and cireumstances the applicants
pray that the Hon'ble Bribunal may be pleased to pass an
interim order directing the respondents to pay the pz
applicants salary at higher scale of pay to which they are
entitled from the current month onwards,

100 eeneeieens

) Particulars of %2R I.P.0O :-
~a) I,P.6, HO -7 4G 77105\
b) Date of iscue - 29-U —220°

¢} Payable at 1o Guacsodnelt

12, Ligt of enclosures -

As stated in the Indes.



VERIFICATION

I, Shri Gyasn Chand Prakash, son of Shri Chhabilchand
Lal, aged about”36 yearg,_l@‘Assgm Rifles Middle School,;

c/0 99 4.P.0. one of the applicants in the’instaht
application do hereby verify on my own behalf and on

55-‘;: 1 % 3.\,;5 a‘ﬁ!%m

behalf of the other applicant who has authorised me to

- i Tribunal | d0 S0, that the statements made in this application

Guwahati B.nch

from paragraphs 1 to 7 above are true to the best of -

smy knowledge and belief and the‘rest are my humble

~

——ssubmission before this Hon'ble Tribunal.

And I sign this verification this the (st day
of January, 2001 at Guwahati.

?lace - Gusenal

Dokie — \Q-1-2009)

.6uwu\dhdmm‘%”“k“mﬁ

Sign,ture of Applicant.,
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Rele No.PABA 28510/280 , Mshanirdeshalaya Assam Rifles
: Directorate General Assam Rifles
A/VII~PS/T/86/64 Shillong 793011
List 'a! 30'July, '87
List 'B '
PAY
IMPIESENTATION OF THE REVISED’ SCALES
IN RESPECT OF TEACHING STAFF:ASSAM RIFIES, )
1. - The question of granting higher pay scale of“Rs.1400-40-

1600-SO-QBOO-EB;SO-ZGOO/-_tc the trained graduate Hindi teacher
in terms of G of I Notificatlon dated 13.9.86 under iiem V of
1st Schedule part 'B' attached to the said Notification has been
under considezation. A

2. . It is now decidec that higher pay scale of Rs.lcco;4c,
1600-50-2300-EB-60-2600/~ may be admitted to Hindi teachers of
Assam Rifles who have acquired the recuisite cualificaticn of
graduation'and diéploma in teaching such as B.Ed.B.T;,‘etc. |

3. j It may be noted that higher pay scale as sta ted above is
not admitted to any Hindl teacher who does not fulfil qualificatiai
requirement mentioned above,

4, - Pa ra 9 af this Dte letter No. A/vii PS/T/86 dated 11 May
87 may be amended accordlngly.

5. ' This will be given with effect from 1.1,86.,

o Sdf- V S Kuppa,
Copy to:- Col - :
T Assistant Director (A)
1. Addl Accountant General ' E
Central and Arunachal Pradesh)
achalette Building
Shillong -1,

2. Pay and Accounts Office,
Assam Rifles,
Near Laltumkhrah Market,
Shillong- 3,

3. Est Branch, DGAR,
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Tele No.PAB A230222/5850 Mahanideshalaya, Assam Rifles,

Directorate General,Assam Rifles

A/VII-PS/T/86/Part - Shillong -793011
List 'A','B' and 'D!

1.

3.

. . , 16 aApril 'o3,

GRANT OF HIGHER PAY SCALE TC TEACHING STAFF OF
: ASSAM RIFLES,

Unit has been raising the point for grant of higher scales of
pay to the,teeehing staff as prescribed in parg V of Part 'B
of first schedule of CCS revised pay scales, 1986,

The case has been thoroughly~examined with the relevant Govt.
orders on the subject. Our analysis revealed that‘epplication

of part 'Bt' is contingent_upqn.vauiring academic and professional

qualification, so that our teachers can be classified as primary

~school teachers. Most of our teaching staff do not possess the

requisite qualifications to becdme eligible for grant’of higher
Payfscales[ No provision exists for relaxation of reéuisite
eualificatiqn unless a teecher is classified as primary teacher,
In view of above, the following 1s recommended,

(a) Teachers not having the requisite euelification‘as |
recommended by the 4th Central Pay Commission will not be entitled
for grant of higher pay scales.

(b) All the unqualified teaches may be motivated to acquire

~ the requisite qualification to get the benefit of higher pay

4.

scales. » _
Individuasl cases ¥hose teachers who have acquired the qualifica-
ticn and not yet admitted the applicable scales may please be

. referred to the Directorate.

Sd/- Rakesh Sharma,
Lt Col,

Assistant Director (a)

. &AMX‘*—‘\ \a\&

M‘ \é[\’;”‘q_
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DIRECTOR GENERAL ASSAM RIFIES: SHILLONG -793011

A/1-A/T/PS-93 ) -Dated Shillong the 30 Sept. '93.
ORDER
1., _ Consequent to the acquiring of B.Ed. and Hindl Parangat

* Exemination the following Hindi teachers of Assam Rifles Units
are hereby granted the trained grgduate pay scales of Rs.1400-40-
1600-50-1650-EB=50.1950-EB-50-2250-EB-50-2350-EB-60-2600 PM,

(a) Shri R. Ch Cheubey - 30 AR w.e.f.30.3,92
(b) Shri DPS Dhaka - 31 AR w.e.f.26.11.92
| (¢) “shri Rishimuni Singh -24 AR.w. e.f. 09-3 92,
Auth: 1Part 'B' of Govt. of India Ministry of Finance
! . Notifiecation No.P-15(I)-IC-86 dtd.1l3 Sept 86
and Govt,of Indla Ministry of Education letter
No F-24.6/64.M.X dated 12,4,1967.
2. ’The higher pay and alloquces will be made applicable to_
the above 1nd1viduals subject to production of original degree
and B.Ed/Parangat Certidate and after publlcation of necessgry

"BRO ITI orders only., 1 -

Sd/- Rakesh Sharma,
It Col

Assistant Dlrector(Aj
for DGAR :



’ : : \
From; No,0068H/T -t 13 - ANNEXURE D,
G C Prgkash '
Hindi Teacher 11 Feb, '98.
31 Assam Rifles .
C/0 99 APO

Tec: The Directorate General Assam Rifles,
Shillong -11.
" (through proper channel?
Subs Request for grant of higher pay scale.
Sir, _ . . A
I have the honour to state the following few lines for
- your kind consideration and sympathetic action please.
1.  That Sir, I Mr G € Prakash Hindi teacher serving in 31.
| Assamiﬁifles Public School, have passed B.Ed Examination from
Rohtak University in March, 1097. At present my pay seale 'has
been. fixed in the scale of pay Rs.4000-100-6000/- while as ‘per
the 1etters of DGAR I am eligble to get B.E4.(T.G. T) scale
Part 'B' of Govt., of Indid Ministry of Flnance thification
No P-15(i)-X0-86 dated 13 Sep 86 and Govt.of India Ministry of
Education letter No.P- 24.6/64-M. X dated 12.04. 1087,
2. ;. AcCOrding to letter most of the Hindi teachers of Assam
‘Rifles has been treated as trained Graduate Teachers (T.G.T) amd
vide DGAR letter Nb.A/VII-P/T/1986 dated 11 May 1987 and Part 'B'
of Govt. of Indla Ministry of Finance Notifieation No.P- 15(I)-IC-
8§‘dated 13 Sept. 86, Most of the Hindi teachers who have
obtained the B,Ed. Degree sre giveh the higher scale of pay
~which is clear from the letter of the service confirmation.
3. ‘Accmrding to the DGAR letter NO.A}V-A}BQ;QO dt.3 June é2
DGAR had advised Govt, teachers of Aésaanifles to improve
their educational and prcfessional qualifications.
4.;_ DGAR letter No. 4/V1TI-PS/T/86 part dated 16 April 1993 _
stqtes'that the-individual who will obtain B.Ed Degree will ‘be
gliden the benefit of higher pay scale CIGT).)It is.clearvfrom
the above letter in Para 3(b) letter attached. |
S, On this basis of this recommendation the Hindl teachers
who had acquired B. Ed as well as Parangat Degree given the
benefit of higher pay scale vide DGAR letter No.A/I- A/T/PS-QB

deted 30 Sept 1993 attached. .

fanbed oy, " s
o0 0 2'
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8. Betn-g a teacher of this force I was encouraged by the
Department to gain the B.Ed Degree for higher pay scale and
then I obtained it from distant Education Rohtak University
in March 1997 w1th my hard labour and determindtion.
7.  On the basis of 4th Pay Commission DGAR recommended for
higher pay scale in the 5th Pay Commission and higher pay scale
(TGT) were_implememted for the Hindi teachers/Sr,yegchers of
Assam Rifles. Most of thsvHindi teachers are getting TGT scale
while according to the 1ettérs~stated above, I am also eligible
to get the TGT scale, _
i .That Sir, I have been deprived in getting the higber‘

pay scale. , _
| | I, therefore, request your kind honour to be kind
enough to consider my case to avold any mental tension and may
Please be given T.G.T. scale as it is given to most of Assam
Rifles teachers., | o | N ‘

And for this act of kindness I shall remein ever
grateful to you, S8ir.

Thanking you, Sir.

Yours falthfully,

54/~ G.C, Prakash,
HIndi Teacher.

R&wﬂkﬂ»ba
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